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IN THE CENTRAL ADMIWISTRATIVE TRI3UNAL,
o MUMBAI BENCH, ‘
CAMP AT AURANGABAD.

Original Appllcatlon No. 654/2001
Monday, thls the 3rd day of @gggé 2001,

- Hon'ble Shri S.R.Adige, Vice-Chairman (A),
+Hon'ble Shri S.LLJain, Member (J).

3

Manrllal M.Baniya,

Rly. Quarters No.133/E, =~ . ' - '
Opp. Rly. Hospital, . e -

. Railway Colony, Nandurbar

destern dailway. ) , ' ...Appiicant.
. el

1. The Union of ‘India,
Hepregsented by the
General Manaszer,
Western Railway,
Churcheate,
Munbal = 400 020.
2. The vivisional Railway Wénager,
Western Railway,

Mumbai Dlquloq, - o - S
" Mumbai Central, _
,Mumbal . :
5. the 5r. wvivisional Engineer, -
DRM Office, Mumbzi Central, - ’
Mumbali.

4. Shri K.,%opinath,

Assistant Personnel Officer,
Churchgate, : : : _
Mumbai - 400 020, S ... Respondents.

ORDER (ORAL)

[ 4

By S.R.Adige, Vice=Chairman, (A).

ﬁone preseht for the applicant.
2; - Perused letter dt. 23.1.2001 filed by
aonllcant’s .counsel seeking re- transfer of tha:
case to Mumbai Bench for hearinz,. As the OA‘has
already b?en-;fansﬁgfred'from Mumbai to?A§rangabad, .
the prayér for its re-transfer to Mumbai is (T7)
rejected, | | |

3. Applicant imﬁugns the charge sheet

/] ' | ...
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C -2
dt., 25.10.2000 (Ex. 'D') and prays that pending final
diséosal‘of theLOA, proceedings before the Enquiry

‘ \ S .
Officer in respect of the charge sheet dt. 25.10.2000 -
be stayed. ' | |

4, In the vrounds taken in the OA, it is
‘ charge sheet

contended that first major penalty[was\issuédrénr
14.8.1996 and affuli procedural enduiry was held
giving reasonable opportunity to all the parties
concerned to be heard and was dlsposed of by awarding
the punishment of censure by order at. 16.2.1998..

It is stated that the charge sheet dt. 25.10.2000,

is therefore, illegél.

5. - . ¥e note t4at applicant has filed g

representation dt. g@‘ﬁ 200Q (Exh: 'B) followed by

another representatlon dt. 20.9.2001 (Exh '3), on

the same lines.

6. .. We dispose of the OA at this stage with a

;directlon to Respondents to oass a detalled speaking

and reasoned order on the aforesald two “epresenta—

[

thHS, in accordance with Rules and Instructlons under

Ly

lntlmatlon to the appllcant within three months from

‘the date of receipt of .copy of this order.

7. " Till the aforesaid directions are

implemented, Respondents should not ppoceed-further

~with the disciplinary proceedings against applicant.

8. If after disposal of the aforesaid two

representations, applicant is still'dis-satisﬂ;ed

. , ﬂ - . e e
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e , 1 | — 3 _' “)-
-y"¢: x-':-j,,.,"} B will be open o hln to challenge the orders passed

by the respondents throagh approprlate orlglnal

'prqceeqlngs 1n accordance with law, if so advﬁ%ed

i{i;\ 'f'7 *;“_ 91;'J_3f~ The OA is dlsposed of’ accordlngly. No
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